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(c) Two Bills to establish and incorporate these 
Universit ies have already been introduced in the 
Rajya Sabha on August 24, 1995. 

[Translation] 

Safety Equ ipments  in Coal 
Mines of Bihar 

475. SHRI RADHAMOHAN SINGH : Will the 
Mlnister of COAL be pleased to state : 

(a)  whether safety equipments are installed in 
all coal mines of Bihar to help the workers at the 
time of any accident; 

(b) i f  so, the details thereof; and 

(c )  the  deta i ls  of coa l  mines where safety 
equipments have not been installed, so far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl SINGH) : (a) and (b). Safety 
equipment such as main  mechan ica l  vent i lator,  
wlnders in shafts fitted with protective devices, flame 
prooflintrinsicolly safe electrlcals etc , as requlred 
under the Coal Mines Regulations, 1957 have been 
installed In all the working coal mines of Coal lndia 
Limited (CIL) in Bihar. 

(c )  Does not arise 

Permanent Membership of UN 
Secur i ty Counc i l  

476 PROF.  RASA S INGH RAWAT : Wi l l  
the Minister of EXTERNAL AFFAIRS be pleased to 
s ta te ,  

(a) whether india had made efforts at different 
levels to get a permanent seat In the UN Security 
Counc~ l .  

(b )  11 so, the details thereof and the outcome 
therefrom; and 

( c )  the future role of india In regard to the 
expansion of U N  Secur i ty  Counc i l ' s  permanent  
membership being a major non-aligned country? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
I K GUJRAL) (a) and (b), india had expressed her 
w~l l~ngness to serve as a permanent member of the 
UN Security Counci l  in the  49th Session of UN 
General Assembly in 1994. This was reiterated In 
the 50th Session of UN General Assembly in 1995 
Susta~ned efforts to promote India's candidature 
have been made  b ~ l a t e r a l l y  and In mul t i la tera l  
meetings. These efforts continue. However, there is 

as yet no consensus at the UN on the expansion o f  
the Security Council. 

(c)  The Non-Aligned Movement Summit held at 
Cartagena, Colombia in  October 1995 adopted a 
declaration that the Non-Aligned countries s h o u l ~  
work  towards increas ing the representa t ion  of 
deve lop ing count r ies  of A f r ica ,  As la  a n d  Lat in  
America and the Caribbean in the Security Council. 
lnd ia  has a lso  adopted th i s  app roach  in  t he  
discussions in the Open Ended Working Group of 
the  U N  Genera l  Assembly on  the "Quest ion of 
Equitable Representation on and increase in the 
Membership of Security Council". 

Pending Irr igat ion Schemes 

477. SHRI RAMENDRA KUMAR : 

SHRI THAWAR CHAND GEHLOT : 

SHRI VEERENDRA KUMAR SINGH 

DR. LAXMINARAYAN PANDEY : 

Wil l  the Minister of WATER RESOURCES be 
pleased to state : 

(a) whether it is a fact that a number of lrr igat~on 
projects/schemes in the country are pending w ~ t h  
the Union Government for clearance; 

(b) if so,  the details thereof, State-wlse; 

(c) the steps taken by Government to expedlte 
c learance of these pend ing  irrigation projects1 
schemes; and 

(d) the t ime by which these are l ikely to  be 
cleared particularly in Bihar and Madhya Pradesh? 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) . (a) and (b).  A Statement 
g iv ing  Sta te-wise deta i ls  of new Major  and  
Medium lrrigation Projects pend ing ciearance IS 

enclosed. 

(c )  The Central Water Commission is holdlng 
quarterly review meetings wlth State Government 
Officials for early ciearance of projects. It has also 
set up Field Units at different places in the country 
for assisting the States in expeditious appraisal of 
the projects. 

(d) Though there is prescribed limit for appraisal 
of the projects, the clearance is delayed duo to the 
delay by the Stale Governments in complying w ~ t h  
the  observat ions  of var lous  Cent ra l  A p p r a i s ~ n g  . 
Agencies. 


